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for itg recommenda-

and to slate that this
House has no recommenda-
tions to make to the Lok
Sabha in regard 1o the said
Bill’

‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Saturday, the 3rd December,
1966, adopted the following
motion:—

Sabha
tions

(iii)

“MOTION

That this House concurs in the Re-
solution adopted by the Lok Sabha at
itg sitting held on the 24th November,
1966, and agrees that the following
modification be made in the draft
Notification proposed to be issued un-
der sub-section (1) of section 324 of
the Companies Act, 1956, namely:—

for ‘the 1st January, 1967' sub-
stitute 'the 2nd April, 1967"."."

11.04 hrs.

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Police-Forces (Restriction of
Rights) Bill, 1966 passed by the
Houses of Parliament Juring the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 2nd November,
1968,

1104} hrs.
INSECTICIDES BILL
(i) Rerorr oF JoINT COMMITTEE

Shri Narendra Singh Mahida
(Anand): I beg to lay on the table
a copy of the Report of the Joint
Committee of the Houses on the Bill
to regulate the import, manufacture,
sale, transport, distribution and use
of insecticides with a view to pre-
vent risk to human beings or verte-
brate animals, and for matters con-
nected therewith,
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(ii) EvIDENCE

Shri Narendra Singh Mahida: I beg
to lay on the Table a copy of the
Evidence given before the Joint Com-
mittee of the Houses on the Bill to
regulate the import, manufacture,
sale, transport, distribution and use of
insecticides with a wview to prevent
risk to human being or vertebrate
animals, and for matters connected
therewith.

11,05 hrs.

STATEMENT RE. PROGRAMME FOR
THE GENERAL ELECTIONS, 1967.

The Minister of Law (Shri G. S.
Pathak): Mr. Speaker, Sir, I should
like to make a statement about the
programme of the next general elec-
tions.

As honourable members are aware,
this House was summoned to meet for
the first time on April 13, 1962, and
accordingly its tenure of five years
will expire on April, 17, 1967, The
term of the existing legislative as-
semblies of all the States, except those
of Nagaland and Jammu & Kashmir,
is due to expire on different dates
in the month of March, 1967. While
an election has to be held in INaga-
land to fill the seat allotled to it in
the Lok Sabha, a general election o
the Legislative Assembly of this State
is not due till March, 1869. In Jammu
& Kashmir, the Legislalive Assembly
will be finishing its term on the 5th
April, 1967,

The Election Commission has, after
consulting the Government of India
and the State Governments, come to
the conclusion that the most conve-
nient time for taking the poll in the
country-wide simultaneous general
elections next year would be the
third week of February. Accordifigly,
it proposes to recommend to the Presi-
dent and to the Governors of the
States January 13, 1967 as the date
for the issue of notifications calling



